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Mr. Speaker: Now, papers to be laid
on the Table,

12.35 hrs
PAPERS LAID ON THE TABLE

ANNUAL l{ErORT AND ANNUAL ADMI-
NISTHATION REPORT OF Kuapr aAnD
ViLrace InpusTiies CoMMISSiON

The Minister of Law and Soclal Se-
curlty (Shri A, K. Semn): Sir, | beg
to lay on the Table & copy each of
the following papers:- -

(1Y Annunl Report of the Khadi
and Village Industries Com-
mission for the year 1963-64
together  with Stutistical
Statements, under sub-scction
(3) of Section 24 of the
Khadi and Village [ndustries
Commission Act, 1958.
[Placed in Library. see No.
LT-4468/65].

{2) Annual Administration Re-
port of the Khadi and Village
Industries Commission for
the year 1964. Placed in
Library, See No. LT-4470/
65].

NOTIFICATION UNDER KERALA SurvVEY
AND Bounpawmes Acrt

The Minjster of Food and Agricu]-
tare (Shri C. Sobramaniam): Sir I
beg to lay on the Table:—

(1) a copy of Notification No.
SRO 255/64 published in



Gl

©il
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Kerala Gazette dated the 28th
August, 1964, containing the
Kerala Survey and Bounda-
ries Rules, 1964, under sub-
section (3) of section 22 of
the Kerala Survey and Boun-
daries Act, 1961, read with
clause (c¢) (iv) of the Procla-
mation dated the 24th March,
1965, issued by the Vice-Pre-
sideny discharging the func-
tions of the President, in rela-
tion tp the State of Kerala.
|Pla;ed in Library, see No.
I.T-4471 '65).

I a vupy cach of the following
papers under sub-section (2)
of section 16 of the Tarifl
Commission Acl, 1851:—

1i} Report (1963) of the Tarifl
Commission on thy prices of
preserved fruits and wvege-
tables,

Government Resolution No
21(29) (64-Tech. I dated the
17th June, 1985,

i) Statement explaining  the
* reasons why a copy each of
the documents at (i) and
(ii) above could not be laid

on the Table within the

period prescribed in  the
said sub-section,
[Placed in Library. see No.

. LT-4472/85).

Rezrort oF THE CENTRAL Wace Boarp
TOR JRON AND STELL INDUSTRY AND
GOVERNMENT RESOLUTION THEREON

The

Minister of Labour and Em-

ployment (Shri D. Sanjivayya): Sir,
1 beg to lz¥ on the Table a copy each
of the following papers: —

1

) Report of the Central Wage
Board for Iron and 1
Indus‘ry.

SRAVANA 26, 1887 (SAKA)

(2

TexTiLEs CommITTEE RULes

The Minister
Manubhal Shah):

on the
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Government Resolution No.
WB-11(5)/65, dated the 9th

July, 1965, announcing Gov-
ernment’s acceptance of the
recommendations made in the

above Report. [Placed in
Library, see No. LT-4473/
B51.

ETC.

of Commerce (Shri
Sir, T beg to lay
Table g copy  each of the

following papers:—

1)

3)

The Textiles Commiitce
Rules, 1965, published in
Notification No, GS.R. 321

dated the 27th February. 1965,
under sub-section (3) of
section 22 of the  Textiles
Commitice Act, 1963, [Placed
in Tibrary, 2tee No. LT-4474/
65).

The United Kingdom—India
Trade Agreement (Amend-
ment) Rules, 1965, published
Notification No. 5-TG(4)

in

80 dated the 28th July, 1985,
under section 11A of the
Indian  Tariff  Act, 1834,
[Placed in Library. see No
LT-4475/851.

(i) Annua] Report of the

Export Credit & Guarantee
Corporation Limited, Bombay,
for the year 1984, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 8619A of the Companies
Act, 1936

(iiy Review by the Government

on the working of the sbove
Corporation. [Placed in Lih-
rary. see No. LT-4476/65].



